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IN THE CBHTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD.

0.A.No0.942/97.

Date of deciecion: 19-3-1939,

- em e e s mm e wm Am e am am e e

Betweesn:

21, Me.Manzoor Ali.
22. I.5atyanarayana.
23.5.Balaraje.

1. P.R.Choudary.
2' GlG‘;f:.r"'urthy.
3. 8B.Lhandraish.

4, D.Venkatesuamy. 24. Md. Quassimuddin,
5. K?m?sharfﬂa. 25 'GnKou'KUmarasUam)’o
6. K.Prem Kumar. 26,P.Balssaheb.

7. E.Latchaiah.

B. N.Satyanarayana.
a, R-Yadagiri.

10, R.V.Krishna.
17« G.D.Ramulu.

27. A.K.Ar jun Rao.
28.G.0angarao.
29.R.Gopalan.
30.N.Nagesuwsra ReoD.
31.G.C.5.Reddy.

12. V.Mohd. Basha. 32.G.Venkataiah.

13, S.K.Raufuddin. 33.FP.Rajsswafippiigzris.
14. R.R.Rayudu. 34 .Brinivas.

15. G.Rajamalidah, 35.J.Nacharaiah.
16. G‘J.Raju' 36.30U0R8manao
17, 5.M.Sulthanuddin. 37.T .Pandurangachary .

18, Mohd. Abdul Sayeed. 38.K.,Veeraswamy.
19, K.Naresh Kumar . 39.C.Jyotsna.

20, B.Suryanarayana. 40 .8 .Kotesham. Applicants.

And

1. Union of. India represented by its Secretary,
Ministry of Defsnce, New Delhi,

2. Scientific Adviser to Raksha Fantri and
Director General, Defence Research and”
Development Organisation, Ministry of
Defence, New Ddlhi.

3. Director, Oefence Electronics Research
Laboratory (D.L.R.L.)Chandrsyanagutta,

Hyderabad . \ oo Respondents.

Counsel for tine Applicants: Sri S.Lakshma Reddy.

Counsel for ﬁhe Respondents: Sri V.Rajeswara Rao.

CORAM

Hon'ble Sri R.Rangarajan, Member (A)

Hon'ble Sri B.5.Jai Paramsshuar ,Membear (J)
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JUDGMENT
(by Heon'ble Sri R.Rangare jan,Member (A)
Heard Sri S.Lakshma Reddy, k arned counsel

for the applicants and Sri V.Rajeswara Rao, learnsd

counsel for the Respord enta,

There are 40 applicants in this C.d4. Thay
were initially appointed as Tradesmen "C" and there-~
after promoted as Tradssmen "A" &nfl they are presently
working as Tradesmen "A" (Tschnician 'C' DRTC) in the
pay scale of Rs.1320-2040,. The applicants submit
that there is difference in the pay scala of the
Tradesmen of the Industrial Unit and Non-Industrial
Unit. The applicents submit that in the III Pay
Lommission, the pay scalegsof both the categories were
the same but in the IV Pay Commission, the scals of

for '

pay otV the Industrial Unit waaenkonged and the

scale of pay of Tradesmen fEz kkx 'A' stk tHy bhux

was snhanced

HIPOOKKFNK cadaoomx/and thareby the applicants are

discriminated asgainst.. The scale of pay of Tradasmen'A’
was fixed at Rs.1320-2040 and the Technical-Supsrvisory
‘was in the scale of Rs.1400-2300. That disparity

was further continued in the DRTC Rules &ssued somatime

This G.A. was filed praying for a declarstion
to grant pay scale of Rs.1400-2300 to the applicants
on psr with the Techrical Supsrvisors (Technical Assistants)

with zll consequential bensfits.
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A reply haes bean filed in this 0.A. In the
reply there is no mention as to houw the difference in
the pay scale was arrived at. It does not also
indicate whether any recommendation or proposal
was made to the IV Pay Commission for placing two
differsnt scales of pay for Tradgsmen’'A' and the
Technical-Supervisors. There is no reason given in
the reply és to how the DRTC Rules of 1995 come into :
fofce.

The applicants have filed a representation
on 23.10.198f Por removing the différEﬁcﬁ in the

scales of pay. It is not understoa why the

applicants weited! from 1986 till 19.7.1986 for filing

this C.A. Such a belated representation cannot be
taken note of whils passing an order in thids 0.A.
The applicants have also submitted another representation|
Annexure 1I to the 0.,A. This represantat ion conveys
no reason as to why the applicants' request for the
relief as indicated above is to be granted. This
representation k% also bears no date. When ths
Pay scale as per DRTL rules were Pronnunced in the
year,1995 the applicénts do nat appeer to have taken

up their case with the respondents’ Organisation.

X_
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In view of uwhat is stated abowve, we feegl that
the applicnts have taken no initiative to get their
grievancd redressed through the Departmental channel.
They have rushed to this Tribunal For getting the
relief without any reason to approach this Tribunal.
Fixation of pay scales is the prerogative affadr of
the Expert Body. The IV Pay Commission must have
considered the case of the applicants. It is not
known whether they hsve represented thsir cass to the
V Pay Commission. In the absence of fiull details
in the matter, it is not possible for this Tribunal

to give any claar directioris in this regard.

In view of the aforesaid resgsons, ue feel that
the applicants should na represent thsair case to
the Respondents' Authorities giving full deteils
and the reasons as to why they are &k of ths opinion
that they are discriminated and how the pay sdeale
of the Tradesmen'A' and Technical Supervisors in

anss

their opinion is one and the sama and other datails
partaining to this matter to resolue the disputs by
the competent guthority. The respondents on receipt
of such a representation shall dispose of the magter 1
in accordance with lau. 1 required, the representationists]
may be eakisd Rfex given a personal intsrvieuw so as to

. (W 1]
clear affany communication gsp in this connaction, The res-

pondents shell dispose of the repressntation of the applicantsgl
vithin four months Pram the date of peceipt of the rsprasentafior

)
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